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BEFORE THE NATIONAL GREEN TRIBUNAL / £ ol R

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 820/2024

INTHE MATTER OF:

TRIBUNAL ON ITS OWN MOTION- SUO MOTU
BASED ON NEWS ITEM TITLED "22 SAAL SE BAND COMPANY MEIN
KAAT DIYE | HAZAAR SE JYADA PED NOIDA MEIN VAN VIBHAG NE
JABT KIYA KATE PEDO SE BHARA TRUCK" APPEARING IN
NAVBHARAT TIMES DATED 11.06.2024 ‘

, ...APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS.

+..RESPONDENT(s)

RESPONSE ON BEHALF OF RESPONDENTS NO 1,2 AND 4

1. That the present matter has been registered suo motu by the Hon’ble

Tribunal on the basis of the news item titled "22 saal se band company

mein kaat diye 1 hazaar se jyada ped Noida mein Van Vibhag ne jabt kiya

kate pedo se bhara truck” appearing in Navbharat Times dated

11.06.2024.

2. That the matter relates to the illegal felling of more than a thousand trees

in Greater Noida's DCM Company that has been shut for 22 years.

3. That on 10.06.2024, reliable sources provided information regarding
illegal tree felling at the DCM Company, Greater Noida, Plot No. 02,
Surajpur. Subsequently, the Range Forest Officer, Dadri took prompt

directions from the Divisional Forest

Y

action on the said matter upol

L%




49
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0.

Officer, Gautam Buddh Nagar. The Range Forest Officer along with staff

visited the site and conducted a thorough inspection.

That at the scenc of the incident, an Eicher-409 truck having registration
number UP14 HT0303 was loaded with neem, eucalyptus, and subabul
trees, along with a tractor-trolley without a registration number, were
found. Following which the drivers, Mr. Wasim Khan, S/0 Mr. Rauf
Khan, R/o Bawan Khedi, District Amroha and Mr. Mujahid Khan S/o Mr.
Abrar Khan, R/o Bawan Khedi, District Amroha, were questioned.
Through the questioning, it was revealed that they did not have a valid

permit for tree cutting. As a result, the felling was deemed illegal.

That consequent to the inspection and the questioning of the drivers, the
Range Forest Officer, Dadri registered H2 case against the drivers having
case no. Case No. 16/2024-25 under Sections 4, 10, and |1 of the Tree
Protection Act, 1976, and Sections 3 and 28 of the Uttar Pradesh
Transport Rules, 1978. The Eicher-409 truck and tractor-trolley without a

registration number was confiscated and taken into departmental custody.

A copy of the case registered having Case No. 16/2024-25 is annexed

herewith and marked as ANNEXURE R1.

That during the investigation in the aforementioned H2 case, it was
revealed that the Daewoo Motors, herein referred to as DCM Company
by the Hon’ble Tribunal, has been acquired by the Shakuntalam Land

Crafts Pyt Lrd.

Furthermore, notices were issued by the Forest Department against the

acceused. Wasim  Khan ?) auf Khan R/o Bawan Khedi, Distriet -




- Amroha, Mujahid Khan S/o Abrar Khan R/o Bawan Khedi, District

Amroha and Shakuntalam Land Crafts Pvt. Lid., the landowner of the
estate in question. Through the issued notices, the noticee were asked to
be present before the department on 14.06.2024 and present their side of

the case and their position in it.

A copy of notices issued against the accused is annexed herewith and

marked as ANNEXURE R2.

That on 25.06.2024, information was again received regarding illegal

felling of trees at the premises of the Shakuntalam Land Crafts Pvt. Ltd.,

“which has now been acquired by Shakuntalam Land Crafts Pvt. Ltd.,

Greater Noida. In response to the information received, the Range Forest
Officer, Dadri, along with staff visited the site of the incident. Thereafter,
the site was inspected immediately and it was confirmed by the R.F.O,,
Dadri, that the illegal felling of trees had taken place. Consequently, H2
Case No. 21/2024-25, dated 25.06.2024, was registered under the relevant

provisions of the Tree Protection Act, 1976.

A copy of the case registered having Case No. 21/2024-25 is annexed

herewith and marked as ANNEXURE 'R.S.

Thus, for the above mentioned H2 cases, Cases No. 16/2024-25 and
21/2024-25, the Range Forest Officer, Dadri, was appointed as the ex-
officio investigating officer via Letter No. 7133/2-1 dated 11.06.2024 and

Letter No. 7365/2-1 dated 26.06.2024.

50
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A copy of Letter No. 7133/2-1 dated 11.06.2024 and Letter No. 7365/2-1
dated 26.06.2024 is annexed herewith and marked as ANNEXURE' R4
(Colly).

10.However, despite legal actions by the department, the Divisional Office

L1.

continued to reccive reports of illegal tree felling at the Shakuntalam
Land Crafts Pvi. Ltd. company premises. In response, the Range Forest
Officer, Dadri, submitted a report via Letter No. 1028/28-1 dated
29.06.2024 to DM, Gautam Budh Nagar.

A copy of letter No. 1028/28-1 dated 29.06.2024 is annexed herewith and

marked as ANNEXURE RS5.

That based on the aforementioned report instructions were issued via
Letter 202/33-3 dated 09.07.2024 of Divisional ,Fbrest Officer to the
Range Forest Officer, Dadri and the same information was shared with
the District Magistrate, Gautam Budhnagar, Sub-Divisional Magistrate,

Sadar, Assistant Commissioner of Police, Third Greater Noida, and the

. Regional Manager, UPSIDA, Greater Noida, to complete all formalities

and seal the company premises. Thereafter, in compliance to the
directions given by the Divisional Forest Officer, Gautam Budh Nagar the

gate number-1 of the company was sealed with all the formalities.

A copy of the instructions issued via Letter No. 202/33-3 dated
09.07.2024 is annexed herewith and marked as ANNEXURE R6.

12.That subsequently through Letter No. 243/33-3 dated 09.07.2024, the

information about company sealing was communicated to the District
,----—-.\

Magistrate, Gautam !},ug,[ Ngoar. The copies for the same were
06‘,’-




forwarded to the Chief Conservator of Forests, Western Zone, Meerut,

and the Conservator of Forests, Meerut.

A copy of Letter No. 243/33-3 dated 09.07.2024 is annexed herewith and
marked as ANNEXURE R7.

13, That in compliance of letter no. 1012A/22-1 dated 18.06.2024 and letter
no. 1029/22-1 dated 29.06.2024, an inspection was done by the Forest
tcam. During the inspection it was found that illegal felling of total of 980

trees have been done at the Shakuntalam Land Crafts Pvt. Ltd.

A copy of the inspection report by the Forest team is annexed herewith

and marked as ANNEXURE RS,

14, That the investigation in the above mentioned H2 cases is ongoing by the
Range Forest Officer, Dadri.
!\(/"
The Present Affidavit is being filed for the kind consideartion and adjudication of
the orginial application
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 the orginial application
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI ’

ORIGINAL APPLICATION NO. 8202024 | =1

IN THE MATTER OF:

TRIBUNAL ON ITS OWN MOTION- SUO MOTU .
BASED ON NEWS ITEM TITLED "22 SAAL SE BAND CO\’IPANY 1\1 -]
KAAT DIYE | HAZAAR SE JYADA PED NOIDA MEIN VAN VIBHAG NE
JABT KIYA KATE PEDO SE BHARA TRUCK" APPEARING IN
NAVBHARAT TIMES DATED 11.06.2024

...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS.
.RESPONDENT(s)

AFFIDAVIT

I, Pramod Kumar, aged about 59 years, S/o Shri Padam Dhar Srivastava, R/o
B1/ 701, Antriksh Nature, Sector 52, Noida, Uttar Pradesh, Divisional Forest
Officer, Gautam Budh Nagar, do hereby most solemnly state and affirm as

unders

1. That I am fully conversant with the facts of the case and am compctent

and authorized to swear the present Affidavit.

!‘*d

I hereby affirm that I am the duly authorized representative of the
Respondent No. 1, 2 and 4 and that T possess the legal authority to make
this Affidavit on behalf of myself and the organization for which [ am

acting,
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DEPONENT
VERIFICATION |

-

Verified at Gautam Budh Nagar on this 11" day of October, 2024, that the
contents of paragraphs 1 to 14 are believed to be true and correct to the
best of my knowledge and belief. No :pajrii of it is false and nothing

material has been concealed therefrom.

v

DEPONENT
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